Title: Valedictory references made on the conclusion of the Fifth Session of the Thirteenth Lok Sabha.

MR. SPEAKER: Hon. Members, the Fifth Session of the Thirteenth Lok Sabha, which commenced on 201"
November 2000, is coming to an end today. In this Session, altogether, we had 25 sittings spreading over 112
hours 45 minutes.

During the Session, the House, despite losing several days due to adjournment, transacted important financial and
legislative business. The House passed the Supplementary Demands for Grants (General) and the Supplementary
Demands for Grants (Railways) for the year 2000-2001.

The Lok Sabha passed 17 Bills, including the Protection of Human Rights (Amendment) Bill 2000, The Multi-model
Transportation of Goods (Amendment) Bill 2000, The Companies (Second Amendment) Bill 1999, The Workmen"s
Compensation (Amendment) Bill 2000, The Coal India (Regulation of Transfers and Validation) Bill 2000, The
Immigration (Carriers Liability) Bill 2000 and the Juvenile Justice (Care and Protection of Children) Bill 2000.

Three Ordinances replacing the Bills, namely, National Bank for Agricultural and Rural Development (Amendment)
Bill 2000, The Indian Council of World Affairs Bill 2000, and The Central Roads Fund Bills 2000, were passed.

The House discussed an Adjournment Motion moved by the Leader of the Opposition regarding severe crisis faced
by the farming community due to the burden of the recent increased cost of production and the cost in agricultural
prices. The motion was discussed for about seven hours, in which 28 Members participated. The motion was
negatived by the House.

The Lok Sabha had discussions on two other important matters of urgent public importance under Rule 193. These
were regarding (i) the loss of lives and property due to floods, drought and other natural calamities in various parts
of the country and (i) the disinvestment of public sector undertakings. The Lok Sabha discussed and negatived a
motion under Rule 184 calling upon the Prime Minister to drop three Ministers from his Cabinet. The motion was
discussed for more than 13 hours, in which 25 Members participated. Five important matters were raised by way of
Calling Attention and the concerned Ministers made Statements thereon, besides, eight Statements were made by
Ministers on different matters. The House also had two Half-an-Hour discussions.

Coming to the Question Hour, out of the listed 500 Starred Questions, 61 were answered orally, while replies to
5,455 Unstarred Questions and two Short-Notice Questions were laid on the Table of the House.

As regards the Private Members Business, six Bills were introduced. One Private Members" Bill moved during the
last Session was discussed and withdrawn by leave of the House, another Bill remained part discussed. Two
Private Members" Resolutions were also discussed and subsequently withdrawn by leave of the House, one
Resolution remained part discussed.

As many as 188 Matters were raised under Rule 377, while 190 matters of public importance were raised during the
Zero Hour. The Departmentally-Related Standing Committees presented 28 reports.

The adjournment of the House for several days greatly affected the functioning of the House. While the Babri
Masjid issue had stalled the proceedings of the Lok Sabha for about 39 hours, the differences among the political
parties on the Women Reservation Bill led to further adjournment of the House resulting in the loss of 6 hours 49
minutes of House time.

In all, a total of 60 hours were lost during this Session. Every effort has, however, been made to complete all the
important business. The Lok Sabha even sat late on several days for an additional 24 hours and 30 minutes for this
purpose.

| am thankful to each and every Member of the House for his co-operation in running the House.

| am extremely grateful to the hon. Leader of the House, the hon. Leader of the Opposition, the leaders of various
Parties and Groups in the House, as also the Chief Whips and the Whips of various political Parties for their kind
co-operation and courtesy extended to me and to my colleagues, the hon. Deputy-Speaker and Members on the

Panel of Chairmen.

May | now wish you all a merry Christmas and happy and prosperous New Year. Let us resolve to work for further
strengthening Parliament as an instrument of realising the unfulfilled aspirations of our people.

SHRIMAT I SONIA GANDHI (AMETHI): Mr. Speaker, Sir, | would like to place on record, on behalf of the Congress
Party, our appreciation of the patience and the skill with which you have steered the Fifth Session of this House.
Your task and ours has been made more difficult by the mystifying delay of the Government in agreeing to our
discussion under rule 184.



This has been a badly disrupted Session. The responsibility for this disruption rests squarely on the shoulders of
the Government. If they had only accepted on the first day the Motion which they eventually agreed to discuss, this
disruption would never have taken place....(Interruptions)

Almost exactly a year ago, the Prime Minister had said that he would work towards bringing a consensus on the
Women Reservation Bill. There has not been any evidence of such effort. A hurriedly convened meeting yesterday
morning, right at the end of the Session, is proof that the Government is not serious on this issue. Once again, |
reiterate the commitment of the Congress Party to the reservation for women, and urge the Government to put an
end to this game of pretence.
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SHRIMATI SONIA GANDHI : Under your guidance, Sir, the House managed to discuss several important issues.
The Congress Party and other Members raised the plight of the farmers and of the khet majdoor throughout the
country and the devastation and misery caused by the floods and drought.

Attention has been drawn to the virtual non-implementation of the policy of reservation for Scheduled Castes and
Scheduled Tribes, despite two Constitutional Amendments having been passed. |, therefore, appeal to the
Government to act speedily on these issues.

The loss of lives in Assam and the on-going violence in the North-East have legitimately agitated us. We express
our full support to our colleagues from the North-East in voicing their anxieties and concerns, and we call upon the
Government to strengthen the democratic institutions and take urgent corrective steps.

| do hope the Treasury Benches would have noted the responsible manner in which the Congress Party helped in
passing certain Bills....(Interruptions) This is a fact. You cannot deny it.

The Constitution (Ninety-first) Amendment Bill on Delimitation is another piece of legislation on which all of us, all
Parties including the Treasury Benches, need to think carefully and act jointly since this has major consequences.

However, Sir, | would like to state that such cooperation from our side may not be forthcoming on some of the draft
laws the Government has introduced during this Session. In regard to many of these, we shall voice our strongest
reservation and concern on behalf of the people.

In the meantime, as we return to our constituencies for the winter vacations, we have some weighty responsibilities
to discharge.

Much work needs to be done, particularly in those areas, which have been badly affected by natural calamities.

All of us, Members of this House, have a special responsibility in cooling down communal passions which have
again been unnecessarily aroused by statements made outside the House by senior Members of the Government
while this Session was in progress.

During the inter-session period, Parliamentary and Department Related Standing Committees will also meet. Here
again, | would like to appeal to the Government to pay more attention to the suggestions, which may come up in
these meetings. This is a view, which is shared not only by us, but also by colleagues belonging to other parties as
well as your side. Despite repeated requests this demand of ours has not been acceded to.

All of us will also attentively watch the Government's handling of the Jammu and Kashmir situation during the inter-
session period. We have already expressed our support to the Government for the initiatives taken for bringing
peace in the Valley and, at the same time, we do hope that the Government has a contingency plan ready in case
there are disruptions in the cease-fire. ...(Interruptions)
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Hiadt |tf~ran gk @« 29 aren 21 As the first year of the new millennium comes to an end, it is but right that we all
introspect, that we do some stock taking and reflect upon the more enduring aspects of our polity. It is our great
fortune that we have been chosen as representatives of the people. It is hence incumbent on each one of us to give
his or her best in the service of the nation. Let us not narrow our horizons nor distort our vision, which is to further
strengthen our pluralistic ethos and our secular democracy.

Sir, in the end, | would like to extend my good wishes to you, to the Prime Minister, to his Government and to all the
Members of this House for a very happy and prosperous New Year.
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(The National Song was played.)



MR. SPEAKER: The House stands adjourned sine die.
1810 hours
The Lok Sabha then adjourned sine die.



